
FIR No. 36/18
State Vs. Arvind Kumar

U/s 381 of IPC
PS: NIhal Vihar

21.10.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBEX MEETING
URL https://delhidistricts.webex.com/join/mm03west)
Present: Ld. APP for the State.

Sh. Durgesh Rao, Ld. Counsel for the applicant/accused.

Arguments heard on the bail application moved on behalf of the

applicant/accused. It is stated that the accused is falsely implicated in the

present case. On the intervening night of 20.02.2018 & 21.02.2018, the accused

Arvind Kumar being employee of the complainant was sent to bring some food

items from Hari Nagar. On his failure to bring the food items, the accused was

beaten mercilessly subsequently. Therefore, the accused has left for his village.

Bail application is opposed by Ld. APP for the State.

As per the reply to the bail application, it appears that IO has not collected

any evidence regarding source of cash amount of Rs. 2 lakhs alleged to have

been stolen by the accused/ applicant from the Banquet Hall of the complainant.

No PC remand in this regard has been obtained by the IO. The accused is not

previously involved in any other criminal case. Under these circumstances, no

useful purpose will be served by keeping the accused in JC. Accordingly, the

accused Arvind Kumar is hereby released on bail on his furnishing personal bond

in the sum of Rs. 25,000/- and one surety of the like amount.

E-Copy of this order be supplied to Ld. Counsel for the applicant/accused.

(Pankaj Arora)
MM-03(West)/THC/Delhi

21.10.2020

PANKAJ ARORA
Digitally signed by PANKAJ 
ARORA 
Date: 2020.10.21 15:38:58 +05'30'



FIR No. 934/20
State Vs. Santosh

U/s 356/379/34 of IPC
PS: NIhal Vihar

21.10.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBEX MEETING
URL https://delhidistricts.webex.com/join/mm03west)
Present: Ld. APP for the State.

Sh. Shivam Prashar, Ld. Counsel for the applicant/accused.

Arguments heard on the bail application moved on behalf of the

applicant/accused. It is stated that the accused is falsely implicated in the present

case. The complainant has already failed to identify the applicant/accused during

TIP Proceedings.

Bail application is opposed by Ld. APP for the State.

There is an allegation against the accused/applicant that he along with one

co-accused had snatched the mobile phone of lady pedestrian complainant while

riding on the bike bearing registration no. DL-8CHS-9435, which was seen in the

CCTV footage near the place of incident. The said bike was recovered from the

possession of the applicant/accused. The accused was already involved in more

than 7 other similar criminal cases. The allegations are serious in nature. No

ground is made out for grant of bail at this stage. Accordingly, the present bail

application stands dismissed.

E-Copy of this order be supplied to Ld. Counsel for the applicant/accused.

(Pankaj Arora)
MM-03(West)/THC/Delhi

21.10.2020

PANKAJ ARORA
Digitally signed by PANKAJ 
ARORA 
Date: 2020.10.21 15:39:46 +05'30'



FIR No. 798/19
State Vs. Nafees Salmani

U/s 323/509/34 of IPC & 4/5/6 of Muslim Women Act 2019.
PS: NIhal Vihar

21.10.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBEX MEETING
URL https://delhidistricts.webex.com/join/mm03west)
Present: Ld. APP for the State.

Sh. Manoj Khatri , Ld. Counsel for the applicant/accused.

Arguments heard on the bail application moved on behalf of the

applicant/accused. It is stated that the accused is falsely implicated in the present

case. The applicant is the brother-in-law of the complainant.The allegations

against the accused are made for the bailable offences only.

Bail application is not opposed by Ld. APP for the State.

As per the reply to the bailable application, the allegations levelled against

the accused are for the offence punishable under Section U/s 323/509/34 of IPC,

which are bailable offences & allegations u/s 4/5/6 of Muslim Women (Protection

of Right on Marriage) Act 2019 were made against the accused Naeem Salmani

only and not against the applicant. Under these circumstances, no useful purpose

will be served by keeping the accused in JC. Accordingly, the accused Nafees

Salmani is hereby released on bail on his furnishing personal bond in the sum of

Rs. 10,000/- and one surety of the like amount.

E-Copy of this order be supplied to Ld. Counsel for the applicant/accused.

(Pankaj Arora)
MM-03(West)/THC/Delhi

21.10.2020

PANKAJ ARORA
Digitally signed by PANKAJ 
ARORA 
Date: 2020.10.21 15:40:33 +05'30'



E-FIR No. 418/20
State Vs. Chander Shekhar

U/s 379/411 of IPC
PS: NIhal Vihar

21.10.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBEX MEETING
URL https://delhidistricts.webex.com/join/mm03west)
Present: Ld. APP for the State.

Sh. Divakar Sharma, Ld. Counsel for the applicant/accused.

Arguments heard on the bail application moved on behalf of the

applicant/accused. It is stated that the accused is falsely implicated in the

present case.

Bail application is opposed by Ld. APP for the State.

As the alleged recovery has already been effected, no useful purpose will

be served by keeping the accused in JC. Accordingly, the accused Chander

Shekhar is hereby released on bail on his furnishing personal bond in the sum of

Rs. 10,000/- and one surety of the like amount.

E-Copy of this order be supplied to Ld. Counsel for the applicant/accused.

(Pankaj Arora)
MM-03(West)/THC/Delhi

21.10.2020

PANKAJ ARORA
Digitally signed by PANKAJ 
ARORA 
Date: 2020.10.21 15:41:07 +05'30'



CC No.10529/2016

PS: Nihal Vihar
S. Harjeet Singh Vs. Smt. Bhajan Kaur

21.10.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Complainant ph\sicall\ present in the court.

None for the accused.

Previous order be complied afresh for the NDOH.

Put up for further proceedings on 01.12.2020.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

21.10.2020



ID No. 1341/2017
FIR No.268/2016

PS: Ma\a Puri
State Vs. Untrace

21.10.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

Previous order be complied afresh for the NDOH.

Put up for further proceedings on 04.12.2020.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

21.10.2020



ID No. 2728/2017
FIR No.598/2014
PS: Nihal Vihar

State Vs.Rakesh Kumar Mishra Etc.
21.10.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

Sh. Rajesh Vashisht Kumar, ld. Counsel for the accused

Nitin Singh.

Sh. Mahipal Singh, ld. Counsel for the accused Rakesh

Kumar Mishra.

None for the remaining accused persons.

Some more time sought b\ the IO/SIHemant for filing of

investigation report.

Let, the same be filed on the NDOH.

Issue court notice to the IO for the NDOH.

Put up for further proceedings on 01.12.2020.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

21.10.2020



ID No. 5137/2018
FIR No.16/2018
PS: Ma\a Puri

State Vs Imran @ Guddu
21.10.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

Sh. Sann\ Garg, ld. LAC for the accused.

Process not received back.

Let previous order be complied afresh for the NDOH.

Put up for further proceedings on 26.11.2020.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

21.10.2020



ID No.339/2019
FIR No.577/2018
PS: Nihal Vihar
State Vs Chetan

21.10.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

Accused Chetan not produced from JC.

Issue fresh production warrants of the accused Chetan for

the NDOH.

Put up for further proceedings on 03.11.2020.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

21.10.2020



CC No.261/2019
PS: Nihal Vihar

Sha\ba @ Sahiba Parveen Vs Mohd Sikander @ Sikender Husen
21.10.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: None for the complainant.

None for the accused person(s).

Report filed b\ the DCP concerned stating therein that a

case vide FIR no. 863/2020 u/s 498A/406/34 IPC has been

registered and investigation is going on.

Since the chargesheet in the present case is likel\ to be

filed in the Mahila Court, the present file be placed before

Ld. CMM (West) with the request to transfer the present

case in the appropriate Mahila Court.

Put up before Ld. CMM on 22.10.2020 at 2 PM.

The Ahlmad is directed to send the file complete in all

respects to the Ld. CMM(West), THC, Delhi.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

21.10.2020



ID No.5572/2019
FIR No.307/2018

PS: Ma\a Puri
State Vs Devender Kumar Shukla

21.10.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

Process received back unserved.

Issue fresh court notice to the complainant to e[plore the

possibilit\ of compromise through the IO concerned for

NDOH.

IO concerned shall remain present in the event of non-

e[ecution of process for NDOH.

Put up for appearance of the complainant and further

proceedings on 04.12.2020.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

21.10.2020



ID No.7677/2019
FIR No.439/2018
PS: Nihal Vihar

State Vs Paramjeet Kaur
21.10.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

Sh. Arpit Bhalla, ld counsel for the complainant alongwith

complainant present through VC.

It is submitted that the settlement talks are going on.

At request, put up for recording of settlement, if an\, or in

the alternative for further proceedings on 14.12.2020.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

21.10.2020



ID No.10182/2019
FIR No.280/2018

PS: Ma\a Puri
State Vs Inderjeet Singh

21.10.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

IO/ASI Rohtas Kumar present through VC.

It is submitted b\ the IO that onl\ MCD official can furnish

the clarification regarding the dela\ in concluding the

investigation of the present case.

Accordingl\, issue court notice to the MCD Commissioner

concerned to depute an\ official for assisting the IO.

Issue fresh court notice to the IO for the NDOH.

Put up for further proceedings on 09.11.2020.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

21.10.2020



CC No.1719/2020
Vija\ Mehta Vs Anil Nimesh ETC

21.10.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Sh. Rajender Rawat, ld. Counsel for the complainant.

None for the accused person(s).

ATR filed.

Let, e-cop\ thereof be supplied to the ld. Counsel.

Put up for arguments on 17.11.2020.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

21.10.2020



ID No.2465/2020
FIR No.70/2018
PS: Ma\a Puri

State Vs Devender Kumar
21.10.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

IO/SI Dinesh Kumar present through VC.

Some time sought b\ the IO for moving appropriate

application for condonation of dela\ in filing the

chargesheet.

At request of IO, put up for further proceedings on

04.12.2020.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

21.10.2020



ID No.5291/2020
FIR No.838/2020
PS: Nihal Vihar

State Vs Harvinsh
21.10.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

Accused alongwith ld. Counsel Sh. Pawan Kumar present

through VC.

It is submitted that the accused is on anticipator\ bail.

Accused is directed to furnish bail bond as per the

anticipator\ bail order within 3 da\s from toda\.

Ld. Counsel for the accused is hereb\ requested to

produce the accused ph\sicall\ alongwith bail bond on

03.11.2020.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

21.10.2020



CC No.2945/2020
FIR No./0

PS: Nihal Vihar
Rajesh Vs SMT.Durga

21.10.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: None for the complainant.

None for the accused person(s).

Issue court notice to the complainant for the NDOH.

Put up for appearance of complainant and for further

proceedings on 26.11.2020.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

21.10.2020



ID No.2749/2017
FIR No.65/2017
PS: Nihal Vihar

State Vs Sharda Nand Singh
21.10.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

Issue court notice to the accused as well as his suret\ for

the NDOH.

Put up for appearance of accused and for further

proceedings on 05.01.2021.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

21.10.2020



ID No.304/2019
FIR No.70/2016
PS: Nihal Vihar

State Vs Parmila Devi
21.10.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

PW Mahavir Singh present through VC.

Issue court notice to the injured person to e[plore the

possibilit\ of compromise on the NDOH.

Issue court notice to the accused as well as his suret\ for

the NDOH.

Put up for appearance of accused and for further

proceedings on 09.12.2020.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

21.10.2020



ID No.63213/2016
FIR No.42/2012
PS: Ma\a Puri

State Vs Tahir Ali
21.10.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

As per office order no. 26/DHC/2020 of the Hon¶ble High

Court of Delhi, evidence cannot be recorded in the present

case.

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

RPWs be summoned for NDOH.

Put up for PE on 06.01.2021.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

21.10.2020



ID No.65940/2016
FIR No.129/2014

PS: Ma\a Puri
State Vs Sachin

21.10.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

As per office order no. 26/DHC/2020 of the Hon¶ble High

Court of Delhi, evidence cannot be recorded in the present

case.

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

RPWs be summoned for NDOH.

Put up for PE on 06.01.2021.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

21.10.2020



ID No.66724/2016
FIR No.219/2014

PS: Ma\a Puri
State Vs Shiv Prasad

21.10.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

Sh. Dharmender Kumar, ld. Counsel for the accused

As per office order no. 26/DHC/2020 of the Hon¶ble High

Court of Delhi, evidence cannot be recorded in the present

case.

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

RPWs be summoned for NDOH.

Put up for PE on 06.01.2021.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

21.10.2020



ID No.67699/2016
FIR No.129/2015

PS: Ma\a Puri
State Vs Parveen Kumar

21.10.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

Sh. Dalip Mishra, ld. Counsel for the accused person(s).

As per office order no. 26/DHC/2020 of the Hon¶ble High

Court of Delhi, evidence cannot be recorded in the present

case.

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

RPWs be summoned for NDOH.

Put up for PE on 06.01.2021.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

21.10.2020



ID No.75224/2016
FIR No.234/2014
PS: Nihal Vihar
State Vs Banti

21.10.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

As per office order no. 26/DHC/2020 of the Hon¶ble High

Court of Delhi, evidence cannot be recorded in the present

case.

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

RPWs be summoned for NDOH.

Put up for PE on 10.02.2021.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

21.10.2020



ID No.2419/2017
FIR No.819/2016
PS: Nihal Vihar

State Vs Naveen ETC.2
21.10.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

Accused alonwith Sh. Atul Yadav, ld. Counsel for the

accused.

As per office order no. 26/DHC/2020 of the Hon¶ble High

Court of Delhi, evidence cannot be recorded in the present

case.

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

RPWs be summoned for NDOH.

Put up for PE on 10.02.2021.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

21.10.2020



ID No.6173/2017
FIR No.460/2017
PS: Nihal Vihar
State Vs Karan

21.10.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

Accused with ld. Counsel Mohd. Il\as.

As per office order no. 26/DHC/2020 of the Hon¶ble High

Court of Delhi, evidence cannot be recorded in the present

case.

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

RPWs be summoned for NDOH.

Put up for PE on 10.02.2021.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

21.10.2020



CC No.1545/2018
PS: Nihal Vihar

Sovran Singh Vs Aarti
21.10.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: None for the complainant.

Sh. Ram Jas Verma, ld. Counsel for the accused.

As per office order no. 26/DHC/2020 of the Hon¶ble High

Court of Delhi, evidence cannot be recorded in the present

case.

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

RPWs be summoned for NDOH.

Put up for CE on 10.02.2021.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

21.10.2020



ID No.6323/2018
FIR No.674/2017
PS: Nihal Vihar

State Vs Dhara Singh
21.10.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

As per office order no. 26/DHC/2020 of the Hon¶ble High

Court of Delhi, evidence cannot be recorded in the present

case.

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

RPWs be summoned for NDOH.

Put up for PE on 10.02.2021.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

21.10.2020



ID No.8191/2018
FIR No.638/2018
PS: Nihal Vihar

State Vs Pradeep @ Mahender Bagri
21.10.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

As per office order no. 26/DHC/2020 of the Hon¶ble High

Court of Delhi, evidence cannot be recorded in the present

case.

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

RPWs be summoned for NDOH.

Put up for PE on 10.02.2021.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

21.10.2020



ID No.4294/2019
FIR No.295/2018
PS: Nihal Vihar

State Vs Deepu Verma
21.10.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

Sh. Divakar Sharma, ld counsel for the accused.

As per office order no. 26/DHC/2020 of the Hon¶ble High

Court of Delhi, evidence cannot be recorded in the present

case.

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

RPWs be summoned for NDOH.

Put up for PE on 10.02.2021.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

21.10.2020



CC No.9183/2019
PS: Nihal Vihar

Sandeep Saluja Vs Deepak Saluja
21.10.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: None for the complainant.

None for the accused person(s).

As per office order no. 26/DHC/2020 of the Hon¶ble High

Court of Delhi, evidence cannot be recorded in the present

case.

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

RPWs be summoned for NDOH.

Put up for CE on 10.02.2021.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

21.10.2020



FIR No.334/2019
PS: Nihal Vihar

State Vs. Mukesh
21.10.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Sh. Suhail Shah, ld. Counsel for the complainant.

Accused Mukesh ph\sicall\ present in the court.

Let, cop\ of supplementar\ chargesheet be supplied to the

accused against acknowledgement.

As offence u/s 376 is e[clusivel\ triable b\ the court of

Sessions and main chargesheet has alread\ been

committed in the court of Sh. Ankur Jain, Ld. ASJ, Delhi.

Accordingl\, present supplementar\ chargesheet be sent to

the concerned court.

Parties are directed to appear before the concerned court

on 11.11.2020.

The Ahlmad is directed to send the file complete in all

respects to the Court of Sh. Ankur Jain, Ld. ASJ( West)

THC, Delhi.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

21.10.2020



CC No.14894/2018
FIR No./2018
PS: Ma\a Puri

Ravinder Kaur Vs Swaran Deep Singh
21.10.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: None for the complainant.

Issue court notice to the complainant for NDOH.

Put up for appearance of the complainant and further

proceedings on 23.11.2020.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

21.10.2020



ID No.2506/2020

FIR No.000584/2019

PS: Maya Puri

State Vs. Sandeep @ Sandy etc

 21.10.2020 

(PROCEEDINGS  CONDUCTED  THROUGH  CISCO

WEBEX  MEETING  URL

https://delhidistricts.webex.com/join/mm03west)

No adverse order is being passed in non-urgent cases in

view of letter no. 249/RG/DHC/2020 of the Hon’ble High

Court of Delhi. 

Present: Ld. APP for the State. 

Accused persons namely Sandeeep @ Sandy &

Rajan @ Chutki are not present. 

Complainant Nishant Sachdeva present through 

VC



The complainant has prayed for  compounding of  the

present case.  Separate statement of the complainant

has been dictated to this effect. Let copy of thereof be

supplied to the complainant through Whatsapp on the

complainant’s  mobile  phone.  The  complainant  is  re-

quested to take a print out of the same, sign it and then

send a scanned copy thereof to the stenographer on

his mobile phone through Whatsapp by 12.30 p.m.

(PankajArora)

MM-03(West)/THC/Delhi

21.10.2020

At 12.30 p.m. 

Present: Ld. APP for the State.

None. 

PANKAJ ARORA
Digitally signed by PANKAJ 
ARORA 
Date: 2020.10.21 15:45:51 +05'30'



Scanned singed copy of the statement of the 

complainant and I-Card  received. This court is 

satisfied that the complainant has made the 

statement voluntarily. 

Keeping  in  view of  settlement  arrived  between

the  complainant  and  accused  persons  ,  separate

statement  of  complainant  is  recorded  in  the  court

today. Accused persons are not found to be previously

convicted  for  the  similar  offence.  Permission  for

compounding the offence punishable U/s 379/411/34 of

IPC  granted.  Hence,  accused  persons  namely

Sandeeep  @  Sandy  &  Rajan  @  Chutki  stands

acquitted for the offence punishable 379/411/34 of IPC

as  the  same  has  been  compounded  between  the

parties.  



Bail  bonds  are  canceled,  sureties  are  discharged  &

Superdarinama, if any, is canceled. Original documents

be returned to  rightful  owner  against  counter  signed

photocopy of the same. 

 File be consigned to the record Room.

(PankajArora)

MM-03(West)/THC/Delhi

21.10.2020

PANKAJ ARORA
Digitally signed by PANKAJ 
ARORA 
Date: 2020.10.21 15:46:21 +05'30'



E-FIR NR. 439/20
P6: NLKDO 9LKDU

21.10.2020

ThiV iV an aSSlicaWiRn fRU UeleaVing Whe mRbile ShRne Rn SXSeUdaUi.

PUHVHQW:- LG. APP IRU WKH 6WDWH.

LG. CRXQVHO IRU WKH DSSOLFDQW.

IO KDV ILOHG KLV UHSO\. 7DNHQ RQ UHFRUG.

IQVWHDG RI UHOHDVLQJ WKH YHKLFOH RQ VXSHUGDUL, I DP RI WKH FRQVLGHUHG YLHZ WKDW

WKH YHKLFOH KDV WR EH UHOHDVHG DV SHU GLUHFWLRQV RI HRQ'EOH 6XSUHPH CRXUW LQ FDVH WLWOHG DV

SXQdHU BKaL APbaOaO DHVaL VV. SWaWH RI GXMUaW, AIR 2003 SC 638 ZKHUHLQ LW KDV EHHQ KHOG

WKDW

Vehicles inYolYed in an offence ma\ be released Wo Whe righWfXl oZner afWer preparing deWailed

panchnama; Waking phoWographs of Whe Yehicle, YalXaWion reporW, and a secXriW\ bond.

69. The phoWographs of Whe Yehicle shoXld be aWWesWed coXnWersigned b\ Whe

complainanW, accXsed as Zell as b\ Whe person Wo Zhom Whe cXsWod\ is handed oYer.

70. The prodXcWion of Whe Yehicle shoXld noW be insisWed Xpon dXring Whe Wrial.

The panchnama and phoWographs along ZiWh Whe YalXaWion reporW shoXld sXffice for Whe

pXrposes of eYidence.

71. ReWXrn of Yehicles and permission for sale Whereof shoXld be Whe general

norm raWher Whan Whe e[cepWion.

72. If Whe Yehicle is insXred, Whe coXrW shall issXe noWice Wo Whe oZner and Whe

insXrance compan\ for disposal of Whe Yehicle. If Where is no response or Whe oZner declines Wo

Wake Whe Yehicle or informs WhaW iW has claimed insXrance/released iWs righW in Whe Yehicle Wo Whe

insXrance compan\ and Whe insXrance compan\ fails Wo Wake possession of Whe Yehicle, Whe

Yehicle ma\ be ordered Wo be sold in aXcWion.

73. If a Yehicle is repl\ noW claimed b\ Whe accXsed, oZner, or Whe insXrance

compan\ or b\ a Whird person, iW ma\ be ordered Wo be sold b\ aXcWion.´

7KH YLHZ RI WKH HRQ'EOH 6XSUHPH CRXUW KDV EHHQ UHLWHUDWHG E\ HRQ'EOH DHOKL

HLJK CRXUW LQ FDVH WLWOHG DV MaQMLW SLQJK VV. SWaWH LQ CUO. M.C. NR. 4485/2013 daWHd
10.09.2014.

CRQVLGHULQJ WKH IDFWV DQG FLUFXPVWDQFHV DQG ODZ ODLG GRZQ E\ KLJKHU FRXUWV,

PRELOH SKRQH LQ TXHVWLRQ EH UHOHDVHG WR WKH RZQHU aV SHU WKH LQYRLcH, aIWHU dXH LdHQWLW\ aQd

IMEI QXPbHU YHULILcaWLRQ RQ IXUQLVKLQJ VHFXULW\ ERQG DV SHU YDOXDWLRQ UHSRUW RI WKH YHKLFOH.

AIWHU SUHSDUDWLRQ RI SDQFKQDPD RI WKH YHKLFOH DQG IXUQLVKLQJ RI VHFXULW\ ERQG DV SHU GLUHFWLRQV

RI HRQ'EOH 6XSUHPH CRXUW, WKH PRELOH SKRQH VKDOO EH UHOHDVHG E\ WKH IO.

CRS\ RI WKLV RUGHU EH JLYHQ DDVWL WR DSSOLFDQW.

PDQFKQDPD DQG YDOXDWLRQ UHSRUW VKDOO EH ILOHG LQ WKH FRXUW ZLWKLQ RQH PRQWK.

(PDQNDM AURUD)
MM-03/:HVW/7HC/DHOKL

21.10.2020

PANKAJ ARORA
Digitally signed by PANKAJ 
ARORA 
Date: 2020.10.21 15:42:18 +05'30'



FIR NR. 438/20
P6: MD\D PXUL

21.10.2020

ThiV iV an aSSlicaWiRn fRU UeleaVing Yehicle beaUing nR. DL-1SAE-5484 Rn

SXSeUdaUi.

PUHVHQW:- LG. APP IRU WKH 6WDWH.

LG. CRXQVHO IRU WKH DSSOLFDQW

IO KDV ILOHG KLV UHSO\. 7DNHQ RQ UHFRUG.

IQVWHDG RI UHOHDVLQJ WKH YHKLFOH RQ VXSHUGDUL, I DP RI WKH FRQVLGHUHG YLHZ WKDW

WKH YHKLFOH KDV WR EH UHOHDVHG DV SHU GLUHFWLRQV RI HRQ'EOH 6XSUHPH CRXUW LQ FDVH WLWOHG DV

SXQdHU BKaL APbaOaO DHVaL VV. SWaWH RI GXMUaW, AIR 2003 SC 638 ZKHUHLQ LW KDV EHHQ KHOG

WKDW

Vehicles inYolYed in an offence ma\ be released Wo Whe righWfXl oZner afWer preparing deWailed

panchnama; Waking phoWographs of Whe Yehicle, YalXaWion reporW, and a secXriW\ bond.

69. The phoWographs of Whe Yehicle shoXld be aWWesWed coXnWersigned b\ Whe

complainanW, accXsed as Zell as b\ Whe person Wo Zhom Whe cXsWod\ is handed oYer.

70. The prodXcWion of Whe Yehicle shoXld noW be insisWed Xpon dXring Whe Wrial.

The panchnama and phoWographs along ZiWh Whe YalXaWion reporW shoXld sXffice for Whe

pXrposes of eYidence.

71. ReWXrn of Yehicles and permission for sale Whereof shoXld be Whe general

norm raWher Whan Whe e[cepWion.

72. If Whe Yehicle is insXred, Whe coXrW shall issXe noWice Wo Whe oZner and Whe

insXrance compan\ for disposal of Whe Yehicle. If Where is no response or Whe oZner declines Wo

Wake Whe Yehicle or informs WhaW iW has claimed insXrance/released iWs righW in Whe Yehicle Wo Whe

insXrance compan\ and Whe insXrance compan\ fails Wo Wake possession of Whe Yehicle, Whe

Yehicle ma\ be ordered Wo be sold in aXcWion.

73. If a Yehicle is repl\ noW claimed b\ Whe accXsed, oZner, or Whe insXrance

compan\ or b\ a Whird person, iW ma\ be ordered Wo be sold b\ aXcWion.´

7KH YLHZ RI WKH HRQ'EOH 6XSUHPH CRXUW KDV EHHQ UHLWHUDWHG E\ HRQ'EOH DHOKL

HLJK CRXUW LQ FDVH WLWOHG DV MaQMLW SLQJK VV. SWaWH LQ CUO. M.C. NR. 4485/2013 daWHd

10.09.2014.

CRQVLGHULQJ WKH IDFWV DQG FLUFXPVWDQFHV DQG ODZ ODLG GRZQ E\ KLJKHU FRXUWV,

YHKLFOH LQ TXHVWLRQ EHDULQJ UHJLVWUDWLRQ QR. DL-1SAE-5484 EH UHOHDVHG WR WKH UHJLVWHUHd
RZQHU aIWHU dXH LdHQWLW\ YHULILcaWLRQ RQ IXUQLVKLQJ VHFXULW\ ERQG DV SHU YDOXDWLRQ UHSRUW RI WKH

YHKLFOH. AIWHU SUHSDUDWLRQ RI SDQFKQDPD RI WKH YHKLFOH DQG IXUQLVKLQJ RI VHFXULW\ ERQG DV SHU

GLUHFWLRQV RI HRQ'EOH 6XSUHPH CRXUW, WKH YHKLFOH VKDOO EH UHOHDVHG E\ WKH IO.

CRS\ RI WKLV RUGHU EH JLYHQ GDVWL WR DSSOLFDQW.

PDQFKQDPD DQG YDOXDWLRQ UHSRUW VKDOO EH ILOHG LQ WKH FRXUW ZLWKLQ RQH PRQWK..

(PDQNDM AURUD)
MM-03/:HVW/7HC/DHOKL

21.10.2020

PANKAJ ARORA
Digitally signed by PANKAJ 
ARORA 
Date: 2020.10.21 15:43:40 +05'30'



FIR NR. 478/20
P6: MD\D PXUL

21.10.2020
ThiV iV an aSSlicaWiRn fRU UeleaVing Yehicle beaUing nR. DL-6SAW-6127 Rn

SXSeUdaUi.

PUHVHQW:- LG. APP IRU WKH 6WDWH.

LG. CRXQVHO IRU WKH DSSOLFDQW

IO KDV ILOHG KLV UHSO\. 7DNHQ RQ UHFRUG.

IQVWHDG RI UHOHDVLQJ WKH YHKLFOH RQ VXSHUGDUL, I DP RI WKH FRQVLGHUHG YLHZ WKDW

WKH YHKLFOH KDV WR EH UHOHDVHG DV SHU GLUHFWLRQV RI HRQ'EOH 6XSUHPH CRXUW LQ FDVH WLWOHG DV

SXQdHU BKaL APbaOaO DHVaL VV. SWaWH RI GXMUaW, AIR 2003 SC 638 ZKHUHLQ LW KDV EHHQ KHOG

WKDW

Vehicles inYolYed in an offence ma\ be released Wo Whe righWfXl oZner afWer preparing deWailed

panchnama; Waking phoWographs of Whe Yehicle, YalXaWion reporW, and a secXriW\ bond.

69. The phoWographs of Whe Yehicle shoXld be aWWesWed coXnWersigned b\ Whe

complainanW, accXsed as Zell as b\ Whe person Wo Zhom Whe cXsWod\ is handed oYer.

70. The prodXcWion of Whe Yehicle shoXld noW be insisWed Xpon dXring Whe Wrial.

The panchnama and phoWographs along ZiWh Whe YalXaWion reporW shoXld sXffice for Whe

pXrposes of eYidence.

71. ReWXrn of Yehicles and permission for sale Whereof shoXld be Whe general

norm raWher Whan Whe e[cepWion.

72. If Whe Yehicle is insXred, Whe coXrW shall issXe noWice Wo Whe oZner and Whe

insXrance compan\ for disposal of Whe Yehicle. If Where is no response or Whe oZner declines Wo

Wake Whe Yehicle or informs WhaW iW has claimed insXrance/released iWs righW in Whe Yehicle Wo Whe

insXrance compan\ and Whe insXrance compan\ fails Wo Wake possession of Whe Yehicle, Whe

Yehicle ma\ be ordered Wo be sold in aXcWion.

73. If a Yehicle is repl\ noW claimed b\ Whe accXsed, oZner, or Whe insXrance

compan\ or b\ a Whird person, iW ma\ be ordered Wo be sold b\ aXcWion.´

7KH YLHZ RI WKH HRQ'EOH 6XSUHPH CRXUW KDV EHHQ UHLWHUDWHG E\ HRQ'EOH DHOKL

HLJK CRXUW LQ FDVH WLWOHG DV MaQMLW SLQJK VV. SWaWH LQ CUO. M.C. NR. 4485/2013 daWHd

10.09.2014.

CRQVLGHULQJ WKH IDFWV DQG FLUFXPVWDQFHV DQG ODZ ODLG GRZQ E\ KLJKHU FRXUWV,

YHKLFOH LQ TXHVWLRQ EHDULQJ UHJLVWUDWLRQ QR. EH UHOHDVHG WR WKH UHJLVWHUHd RZQHU aIWHU dXH
LdHQWLW\ YHULILcaWLRQ RQ IXUQLVKLQJ VHcXULW\ bRQd aV SHU YaOXaWLRQ UHSRUW RI WKH YHKLcOH

aQd LQ cRPSOLaQcH RI DHOKL MACT RXOHV, 2008 (RXOH 6), aSSOLcaQW LV dLUHcWHd WR IXUQLVK

DHPaQd DUaIW LQ WKH VXP RI RV 50,000/- LQ QaPH RI CRXUW NR. 292 aV VHcXULW\ aV WKH
YHKLcOH ZaV QRW LQVXUHd aW WKH WLPH RI LQcLdHQW. AIWHU SUHSDUDWLRQ RI SDQFKQDPD RI WKH

YHKLFOH DQG IXUQLVKLQJ RI VHFXULW\ ERQG DV SHU GLUHFWLRQV RI HRQ'EOH 6XSUHPH CRXUW, WKH YHKLFOH

VKDOO EH UHOHDVHG E\ WKH IO. TKH VHcXULW\ dHPaQd dUaIW KaV QRW \HW bHHQ dHSRVLWHd b\ WKH

aSSOLcaQW.PDQFKQDPD DQG YDOXDWLRQ UHSRUW VKDOO EH ILOHG LQ WKH FRXUW ZLWKLQ RQH PRQWK..
(PDQNDM AURUD)

MM-03/:HVW/7HC/DHOKL
21.10.2020

PANKAJ ARORA
Digitally signed by PANKAJ 
ARORA 
Date: 2020.10.21 15:44:07 +05'30'



FIR NR. 975/20
P6: NLKDO 9LKDU

21.10.2020

ThiV iV an aSSlicaWiRn fRU UeleaVing Yehicle beaUing nR. DL-6CM-6525 Rn

SXSeUdaUi.

PUHVHQW:- LG. APP IRU WKH 6WDWH.

LG. CRXQVHO IRU WKH DSSOLFDQW

IO KDV ILOHG KLV UHSO\. 7DNHQ RQ UHFRUG.

IQVWHDG RI UHOHDVLQJ WKH YHKLFOH RQ VXSHUGDUL, I DP RI WKH FRQVLGHUHG YLHZ WKDW

WKH YHKLFOH KDV WR EH UHOHDVHG DV SHU GLUHFWLRQV RI HRQ'EOH 6XSUHPH CRXUW LQ FDVH WLWOHG DV

SXQdHU BKaL APbaOaO DHVaL VV. SWaWH RI GXMUaW, AIR 2003 SC 638 ZKHUHLQ LW KDV EHHQ KHOG

WKDW

Vehicles inYolYed in an offence ma\ be released Wo Whe righWfXl oZner afWer preparing deWailed

panchnama; Waking phoWographs of Whe Yehicle, YalXaWion reporW, and a secXriW\ bond.

69. The phoWographs of Whe Yehicle shoXld be aWWesWed coXnWersigned b\ Whe

complainanW, accXsed as Zell as b\ Whe person Wo Zhom Whe cXsWod\ is handed oYer.

70. The prodXcWion of Whe Yehicle shoXld noW be insisWed Xpon dXring Whe Wrial.

The panchnama and phoWographs along ZiWh Whe YalXaWion reporW shoXld sXffice for Whe

pXrposes of eYidence.

71. ReWXrn of Yehicles and permission for sale Whereof shoXld be Whe general

norm raWher Whan Whe e[cepWion.

72. If Whe Yehicle is insXred, Whe coXrW shall issXe noWice Wo Whe oZner and Whe

insXrance compan\ for disposal of Whe Yehicle. If Where is no response or Whe oZner declines Wo

Wake Whe Yehicle or informs WhaW iW has claimed insXrance/released iWs righW in Whe Yehicle Wo Whe

insXrance compan\ and Whe insXrance compan\ fails Wo Wake possession of Whe Yehicle, Whe

Yehicle ma\ be ordered Wo be sold in aXcWion.

73. If a Yehicle is repl\ noW claimed b\ Whe accXsed, oZner, or Whe insXrance

compan\ or b\ a Whird person, iW ma\ be ordered Wo be sold b\ aXcWion.´

7KH YLHZ RI WKH HRQ'EOH 6XSUHPH CRXUW KDV EHHQ UHLWHUDWHG E\ HRQ'EOH DHOKL

HLJK CRXUW LQ FDVH WLWOHG DV MaQMLW SLQJK VV. SWaWH LQ CUO. M.C. NR. 4485/2013 daWHd

10.09.2014.

CRQVLGHULQJ WKH IDFWV DQG FLUFXPVWDQFHV DQG ODZ ODLG GRZQ E\ KLJKHU FRXUWV,

YHKLFOH LQ TXHVWLRQ EHDULQJ UHJLVWUDWLRQ QR. DL-6CM-6525 EH UHOHDVHG WR WKH UHJLVWHUHd RZQHU
aIWHU dXH LdHQWLW\ YHULILcaWLRQ RQ IXUQLVKLQJ VHFXULW\ ERQG DV SHU YDOXDWLRQ UHSRUW RI WKH

YHKLFOH. AIWHU SUHSDUDWLRQ RI SDQFKQDPD RI WKH YHKLFOH DQG IXUQLVKLQJ RI VHFXULW\ ERQG DV SHU

GLUHFWLRQV RI HRQ'EOH 6XSUHPH CRXUW, WKH YHKLFOH VKDOO EH UHOHDVHG E\ WKH IO.

CRS\ RI WKLV RUGHU EH JLYHQ GDVWL WR DSSOLFDQW.

PDQFKQDPD DQG YDOXDWLRQ UHSRUW VKDOO EH ILOHG LQ WKH FRXUW ZLWKLQ RQH PRQWK..

(PDQNDM AURUD)
MM-03/:HVW/7HC/DHOKL

21.10.2020

PANKAJ ARORA
Digitally signed by PANKAJ 
ARORA 
Date: 2020.10.21 15:44:30 +05'30'



FIR NR. 826/20
P6: NLKDO 9LKDU

21.10.2020

ThiV iV an aSSlicaWiRn fRU UeleaVing Yehicle beaUing nR. DL-8SCP-2580 Rn

SXSeUdaUi.

PUHVHQW:- LG. APP IRU WKH 6WDWH.

LG. CRXQVHO IRU WKH DSSOLFDQW

IO KDV ILOHG KLV UHSO\. 7DNHQ RQ UHFRUG.

IQVWHDG RI UHOHDVLQJ WKH YHKLFOH RQ VXSHUGDUL, I DP RI WKH FRQVLGHUHG YLHZ WKDW

WKH YHKLFOH KDV WR EH UHOHDVHG DV SHU GLUHFWLRQV RI HRQ'EOH 6XSUHPH CRXUW LQ FDVH WLWOHG DV

SXQdHU BKaL APbaOaO DHVaL VV. SWaWH RI GXMUaW, AIR 2003 SC 638 ZKHUHLQ LW KDV EHHQ KHOG

WKDW

Vehicles inYolYed in an offence ma\ be released Wo Whe righWfXl oZner afWer preparing deWailed

panchnama; Waking phoWographs of Whe Yehicle, YalXaWion reporW, and a secXriW\ bond.

69. The phoWographs of Whe Yehicle shoXld be aWWesWed coXnWersigned b\ Whe

complainanW, accXsed as Zell as b\ Whe person Wo Zhom Whe cXsWod\ is handed oYer.

70. The prodXcWion of Whe Yehicle shoXld noW be insisWed Xpon dXring Whe Wrial.

The panchnama and phoWographs along ZiWh Whe YalXaWion reporW shoXld sXffice for Whe

pXrposes of eYidence.

71. ReWXrn of Yehicles and permission for sale Whereof shoXld be Whe general

norm raWher Whan Whe e[cepWion.

72. If Whe Yehicle is insXred, Whe coXrW shall issXe noWice Wo Whe oZner and Whe

insXrance compan\ for disposal of Whe Yehicle. If Where is no response or Whe oZner declines Wo

Wake Whe Yehicle or informs WhaW iW has claimed insXrance/released iWs righW in Whe Yehicle Wo Whe

insXrance compan\ and Whe insXrance compan\ fails Wo Wake possession of Whe Yehicle, Whe

Yehicle ma\ be ordered Wo be sold in aXcWion.

73. If a Yehicle is repl\ noW claimed b\ Whe accXsed, oZner, or Whe insXrance

compan\ or b\ a Whird person, iW ma\ be ordered Wo be sold b\ aXcWion.´

7KH YLHZ RI WKH HRQ'EOH 6XSUHPH CRXUW KDV EHHQ UHLWHUDWHG E\ HRQ'EOH DHOKL

HLJK CRXUW LQ FDVH WLWOHG DV MaQMLW SLQJK VV. SWaWH LQ CUO. M.C. NR. 4485/2013 daWHd

10.09.2014.

CRQVLGHULQJ WKH IDFWV DQG FLUFXPVWDQFHV DQG ODZ ODLG GRZQ E\ KLJKHU FRXUWV,

YHKLFOH LQ TXHVWLRQ EHDULQJ UHJLVWUDWLRQ QR. DL-8SCP-2580 EH UHOHDVHG WR WKH UHJLVWHUHd
RZQHU aIWHU dXH LdHQWLW\ YHULILcaWLRQ RQ IXUQLVKLQJ VHFXULW\ ERQG DV SHU YDOXDWLRQ UHSRUW RI WKH

YHKLFOH. AIWHU SUHSDUDWLRQ RI SDQFKQDPD RI WKH YHKLFOH DQG IXUQLVKLQJ RI VHFXULW\ ERQG DV SHU

GLUHFWLRQV RI HRQ'EOH 6XSUHPH CRXUW, WKH YHKLFOH VKDOO EH UHOHDVHG E\ WKH IO.

CRS\ RI WKLV RUGHU EH JLYHQ GDVWL WR DSSOLFDQW.

PDQFKQDPD DQG YDOXDWLRQ UHSRUW VKDOO EH ILOHG LQ WKH FRXUW ZLWKLQ RQH PRQWK..

(PDQNDM AURUD)
MM-03/:HVW/7HC/DHOKL

21.10.2020

PANKAJ ARORA
Digitally signed by PANKAJ 
ARORA 
Date: 2020.10.21 15:44:56 +05'30'



FIR NR. 505/20
P6: MD\D PXUL

21.10.2020

PUHVHQW:- LG. APP IRU WKH 6WDWH.

6K. HLWHQGHU MDKDOZDO, LG. CRXQVHO IRU WKH DSSOLFDQW

6LQFH WKH FDVH SHUWDLQV WR WKH CRS\ULJKW AFW, WKH DSSOLFDWLRQ EH SODFHG EHIRUH

LG. CMM/:HVW,7HC, DHOKL RQ 22.10.2020 DW 2.00 S.P. IRU DSSURSULDWH RUGHUV.

(PDQNDM AURUD)
MM-03/:HVW/7HC/DHOKL

21.10.2020



FIR NR. 176/20
P6: NLKDO 9LKDU

21.10.2020

AQ DSSOLFDWLRQ KDV EHHQ ILOHG IRU UHOHDVH RI JDPDWDODVKL DUWLFOHV.

PUHVHQW: LG. APP IRU WKH 6WDWH.

ASSOLFDQW 6K. JLWHQGHU 6KDUPD LQ SHUVRQ.

RHSO\ SHUXVHG.

JDPDWDODVKL DUWLFOHV DV SHU SHUVRQDO VHDUFK PHPR EH UHOHDVHG WR

WKH DSSOLFDQW/DFFXVHG JLWHQGHU 6KDUPD DIWHU GXH LGHQWLW\ YHULILFDWLRQ WR

EH FRQGXFWHG E\ WKH IO.

CRS\ RI WKLV OUGHU EH JLYHQ DDVWL DV SUD\HG IRU.

(PDQNDM AURUD)
MM-03/:HVW/7HC/DHOKL

21.10.2020


